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Order of the Tribuna' 

Case is adjourned till. 18-3 - 98, 

Member 	 Vice-Chairman 

Brigadier S.K.Sharma,chief Engineer 

M.E.S.,i1long Zone, Major G.V.N Rao, 

Administrative Officer,Head Quarters,.-_ 

137 Works Engineers and Major A.K.Gupta, 

Garrison Engineer, 869 Engineer Works 

Section are present for the alleged 

contenriers. 

Let this case be listed on 27 .3 .98 

for further orders. 

Me r 	 Vice-Chairman 

pF' 
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S . 	Central AdmiflistrativeTribunal Act, i985 

praying for punishment. of the Contemners 

• 	for non_implementatin/compliance of the 

Judgment& Order dated 11-01-96 passed ict  

by the HOn'ble Tribunal in U.A. No, 181/95 

and which was affirmed by the Hon'ble 

-. 	Supreme Court on 11-08-97 vide Civil 

• 	
Appeal No •  5442_5443/97 arising Out of 

Special.Leave Petition (Civil) No, 10099- 

101/97 6  

• 	 -AND- 

, 	 IN TftLfj. 

Sri Gadadhar Bania.t 107 others 

-Versus- 

The Union of India & Others. 

- AND - 

N THE MATgR OF: 

Sri Gadadhar l3ani,- Electrician, 

office of the Garri.sonEngineer, 

869 E W 5, 0/0 99 APO, 
...PETITI0N. 

Versus - 	 - 

- 	 (Contd,,) 
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Sri Ajit Kumar, 

• 	Secretary Defence, Government of India, 

North Block, New Delhi.' 

Col. P.B.Suri,. 

Commanding Wtrks,Engineer(C.tI.E.), 

137. Head Quarter, /O  99 AP 0 . 

A. K. Gupta, Garrision Engineer, 

G.E. 869  EWS, 57 Mountain Division, 

• 	C/° 99 APO '. 

•••. RESPONDENTS /CONTEMN E 
- 	 RS. 

The humble petition of the 

above named petitioner : 

MOST RESPECTFULLY SHEWETH: 

That your petitioner and 107 Others filed 

the D.A. No 181/95 before the H°n'ble Tribunal 

praying for payment I  Of House Rent Allowance to the 

Defence C ivil jan Employees. 

That tOur petitioner begs to state that, 

the Hon'ble Tribunal after hearing On bOth parties, 

that is, the Union of India and the applicants 

was pleased to pass the judgment & order dated 

11-01-96 directing the Union of India to pay the 

above reliefs, that is, the SCIZINCiRk BOus e  Rent 

Allowance to the applicants. 

It may be worth to mention here that, 

J, ile granting the above relief to the applicants 

(Contd.) 
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the Hon'bl.e Tribunal granted the relief Only 

to the- applicant No.1 ,Gadadhar Bania due to 

some technical defect of the application. 

3) 	 That your petitioner begs to state that , 

while granting the House  Lf Rent PillOwance the 

Respondents are directed to pay the above allowahce 

from 01-.lo_86 to 30-01-95 • The arreir payment 

of the House Rent Allowance to be paid by the 

Re s pondeflts/Cofltemflers to the applicants with 

effect f,nm ol_10-.66 

Annexure'l is the photo copy of the. 

Judgment passed in O.A. No, 181/95 

- 	- 	 dated 11_01-96. 

• 	 That your petitioner begs to state that 

the Respondents/Contemners in 0 .A. No,  181/95 - has 

also filed the Special Leave Petition before the 

• 	 H$n'ble Supreme Court of, India against the judgment 

and .°rder passed In D.A. No 181/95 on 11-0L96 

which - has been numbered as Special Leave Petition 

No. 10099..10101 of 1997 • But in this Special 

Leave Petition which was filed by the Union of 

India the Respondents have made the parties to 

all the 108 (One hundred eight) applicants of 

the O.A. which was filed before the HOn'ble 	- 

Tribunal,GuwahatiBench. The case was contested 

by the 108 (One Hundred Eight) applicants before the' 

H°nble Supreme Court of India and the case was 

finally heard and disposed by the HOn'ble Supreme 

Court of India on 11OU-. 97 1 TheHon'ble Supreme 

Court by its -  judgment d.rected the Union of India 

/ 
	 (Contd.) 
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that the present appeals are fully covered by 

the Civil Appeal No. 1572/97 0  Union of India. -Vs-

B. Prasad, B.S.0. & Others. From the above Supreme 

Court Judgment it transpires that the Hon'ble 

Supreme Court has granted the above allowance of 

Scpix House Rent Allowance to all the 108(One Hun-

dred Eight) applicants of the Original Applica-

tion No. 181/95 filed before the HOfl'ble Tribunal 

• 

	

	 Guwahati Bench as all the applicanta are Defence 

Civilian Employees. 

Annexure-2 is the photo copy of the 

judgment & order in Civil Appeal No, 

5441?- 5443/97, Union of India & ohters 

-Vs- Sri G. Bania.& 107 Others. 

Annexure- 2(a) is the photo copy of 

Civil Appeal No, 1572/97, U nion of 

India & others -Vs- B. Prasad atat B5O 

and Others  

5) 	 That af'ter'getting the HOn'ble Supreme 

Court's Order your petitioners requested the 

Respondents/Contemners to implement the 

Supreme Court's Judgment but the Respondents! 

Conterflflers have not taken any positive steps to 

implement the judgment of the .H°n'ble Supreme 

Court of Indie. Than the petitioners sent regis-

tered Advocate Notice dated 120198 to the Rs-

pondents/Contemners requesting them to implement 

the Judgment of the Hon'ble Supreme Court, 

• 	 - 	 (Contci.) 
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nnexure- 3 is the photocOpy Of the 

Advocate Notice dated 12-01-98 sent to 

the Respondents. 

Ann exure- 3(a) ptkRt9t is the photocopies 

of receipts of the letter sent the to 

the Respondents. 

6) 	 That your petitioner begs to state that 

inspiteof this clear direction given by the Supreme 

Court of India directing' the Respondents to  pay 

• 	 the above Alwance to all the 108 (One hundred 

eight) applicants of, the 	A.,No. 181/95 filed 

• 	 ef°re the Hon'ble court the Respondants/contemners, 

have deliberately not complied the judgment & Order 

with a motive behind and no steps have yet taken 

for paying the relief given by the Hon'ble Tribunal 

as well as the Hon'ble 5uprere Court of India to 

the petitioners. 

1) 

 

That your petitioner begs to state that 

the Respondents/Contemners have shown complete 

disregard, disobedience to ,( this H°n'ble Court7% 

and have nOtcared to carry out the judgmentand 

direction passed by the HOn'ble Supreme Court and 

the Hon'ble Tribunal tiui today. This amounts seriOus 

contempt of court and they deserve the punishment 

• 	 for willfull disregard and disobedience fo r  non... 

implementation of the judgment & order passed by 

the HOn'ble Tribunal and the Apex Court. 

8) - 	• 	That the petitiPner begs to state that, 

unless th-ey are held up in the Contempt case the 

S 	 • 	 • - 	

• ( contd.) 
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the Contemners will not implement the judgment. 

and order passed by thd.s HOn'ble court and as such, 

it is a fit case that the Contemner shOuld be 

directed to appear before this. HOn'ble Tribunal to 

explain est° why they have not yet implemented the 

judgment 0f this Hon 1 ble Court as well as of the 

Apex Court. 	 A- 

That your petitioner submits., that, the 

R espondents/C0ntemfles d el'jb erately and intent ionally 

disobeyed and dishonoured the judgment & Order of 

this HOn'ble Court and hence all khm of them are 

liable to be punished under provisiOn of Contempt 

of Court proceedings. 

That your petitioner subrnits that he has 

filed this petitioner bona fide and for the ends 

of justiCS. 

Under the facts and circumstances 

mentioned abOVE, it is ,therfore , •repect-

fully prayed that your Lordship may b.e 

pleased to admit this pet jtjon and issuei/ 

Contempt Notice to the Respondents/Contemners 

to show cause asto why they should not 

be punished under Section 17 of the 	' 

HOn'ble Tribunal Act, 1985 or pass such 

any Other order or orders as the HOn'ble 

Tribunal may deem fit and ' proper. 

(Contd.) 
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T CHARGE -  

The ikpplicants aggieVe for non-

complienc.e of House Rent allOwance in terms 

of the Hon'ble Tribunal's Judgment & Order 

dated 11-01-96 passed in D.A. No. 181/95, The 

Contemn er/R espondents have willfully and deli-

berately viO1a.ted the judgment & order passed 

in 0 .A. No. 181/95 by not implementing the 

direction cOntained there till date. Accordingly 

the Respondents/COntemners liable for contempt 

Of court proceedings and severe punishment 

there of as provided under the law, they may 

also be directed to appear personally and reply 

the charge of this Hon'ble Court, 
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I, No. 243646, Sri Gadadhar l3ani, 

Electrician, serving in the Office Of the Garrison 

Engineer 869 EWS,-C/° 99 4PC do hereby solemnly 

affi'rm and state s follows : 

( 

I. 
II 

I 
) 

:. 

j < 
I2r'i 44\ r'"  41 

1t 

That I am the applicant No.1 in C.A. No. 

181/95 and also petitioner of the above Conotempt 

Petition a nd essuch, lam fully conversent with 

'the facts .andcircumstances of the case and being 

authorised I am competent to swear this affidvit 

On b'ehalf of all the appliC8fltS 

That the 4 statements made in this 

affidavit and in paras ,., 	
./ 

are true to my knowledge, those made-in paras 

- 	
are true to my information 

• whichare derive,d from the records of the case 

and those made in therest of the instant pe'titiPn 

are my humble submissions before this HOn'ble COurt 

P*nd I sign thisaffidavit today on this 

day of February , 1998 at Guwahati 

Identified by 

• D -eponent  

- Ad VO cat a. 	 QQ7 	.ç 	eh1. 

IV 

vc) 
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IN THE CENTRAL ADMINI3TaATIVE TRIBUNAL 
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cUWAl1AIL3Nc 	
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Origina-AppUCatIOn No.181 of 1995  

Dote 'if decision: This the 11th day of Janucry 1996 

The lion'bie justh 	Shri M.G. Chaucihurl, Vice-Chairman 

The l-ion'ble Shri G.L. Sanglyinc, Member, (AdminitrGIIve) 

Shri Gadhadhar Bonta, 
Electrician, MES No.243646 and 107 others, 
\'orking In MES Lelmakhong, 57 Mountain Division, 
99 A.P.O.

Applicants  

By Advocate Shri D.K. Biswas. 

- versuS - 

I. 	Union of India, represented by 
the Secretary to the Government of India, 

Miffistry of DeFence, 	 - 
• New Delhi. 

Commanding Works Engineer (CWE), 
137 HQ do 99 A.P.O. 

AssIstant Garrison EngIneer, 	 ' 
MES, Lelinakhong, 57, Mountain Division, 	 ' 

Rcspor.dents 
99 

 
A.P.O. 

By Advocate Shri S. All, Sr.' C.G.S.C. 

1-4 

.....•• 
i'f 

- .1 -'-• 	' 	'' 

CHAUDHJJ ..  
\ 	 ' 	/ Mr D K 	Blswas for the applicant 

AL Mr S. All, Sr. C.G.S.C., for the respondents.  

- 	' This 	application 	Is 	purported 	to 	be 	filed 	on 	behalf 	of .  108 

Defence 	civilian 	employees 	by 	one 	Gadhadhar 	Bonla' whose 	name üione 

Appears In the title claiming House Rent Allowance (I -IRA) on the strength 

nf 	the earlier judgment and order of this Tribunal 	in O.A.NO.48/89 dated 

29.3.1994. 	The 	title 	nentlons 	the 	name 	of 	ànly 	one 	person. 	The 	o.A. 

is 	also 	sIgned by 	him 	alone. 	The verification 	is 	also made only on behalf 

of ee said Godhadhar I3onia and not others. The Vakalatnama Is attached 

to a list contaIning 	111 	names. Against those names the persons concerned 

appear 	to 	have 	signeti 	e,cept 	in 	respect 	of 	some 	of 	the 	names. 	Some 

names 	are 	also 	deleted. 	Even 	though 	the 	Vakalatnama 	may, have 	been 

signed 	In 	this 	manner 	It 	is 	difficult 	to 	treat 	the 	application 	as 	flied 

I I  

-- •1 
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s $ F/ 

by 	all 	of 	the 	persons 	for 	Whom 	the 	aPPIiCatIOII 

- 1 
ii 	Purported 	to 	be 	filed.  Even 	otherwj 	the 	lIst 	toget with 	the 	slgnetur 	does 	not 	appear to have been $erve4 on the 

respondents and thus they had no oPportunity to 	verify 	the 	correct ness 	of 	the 	p 8 ticulars 	of 	the In the list. 	 perns 	mentioned 

2. 	 It 	Is 	also 	not 	prayed 	In 	the 	application 	that 	the 	applicants have 	Joined 	together 
• 

in 	filing 	the 	lngle 	application and Should to be allowed do 	so. 	No 	BPpljcation 	has 	been Flied 	for 	leay 	under 	Rule)5(a) 	of the 	Central 	Administrative Tribunal 	(Procedure 9 	Rules, 	1987 9 	nor 	any leave 	h&A been 	obtained. We 	cannot, 	therefore 	regard 	the 	appiI0 as 	being 	pro;IcrIy Constituted 	and 	we 	would 	not, 	therefore 	be to entitled exercise 	our 	Jurisdiction 	in 	law. 	Mr 	S. All, 	learned 	counsel 	for 	the respondents 	
also raised the objection that 

the 8Ppltcation is not maintainable in 	this 	form. 	Procedure can 	be 	relaxed 	or 	non-compliance 	thCwjth can 	be 	condoned in 	the 	interest 	of 	Justice, 	but 	that can be done when 	a 	properly 	 only constituted 	application Is 	brought 	before 	the 	Ttibunaj nnd 	only 	alter 	whIch 	It will 	be 	In 	a 	Position 	iu 	exercise 	Its j utisdic0 For 	that 	purpose, 	in the 	preseg 	ci rcumsta 	-unfortunate 	81 the It 	is, whole 	difficulty 	may 	have 	arisen 	becauseot the 	inadver(ene 	on the 	parc of 	the 	
learned Advocate , that 	cannot 	be 	rectified having  to 	the 	Position 	in 	 egard law. Consequentiy 	we 	are 	constrained 	to 	Confine the 	order 	only 	to the 	extent 	of 	the 	°ppllcant 	Whose 	name 	appears 	in  the 	title, 	namei, 	Gadhadhar Bonla, 	leaving 	It 	open 	to 	the 	other 	persons who 	Purportedly 	are 	applicants to 	file 	separate 	applications 	in accordance with 	law 	and 	the rules. 	b.A__ow 	paose 

. 	 The 	applicant 	Gadhadhar 	Bonla, 	who is 	a 	Civilian 	Pelence 0.mpioyec 	posted 	In 	Field 	Area under 	respondent 	No.3 	has 	made a claim for HRA In the same 
manner as directed in the Judgment of this Trlbnal 

In 	O.A;No.50/89 dated 	29.3.1994 	to 	the 	applicants 	in 	that Case 	the on Rround that 
he is similarly entitled. 

tobe paid the same. 

2. 

frj;Jr 	n 	r 
i 	I, 	 , 

• 	 I' 

El 

J 



4. 	 Mr 	S. 	All, 	learned 	counsel 	for 	the 	restir 	nts, 	adopts 	the .. 

contentions 	urged 	by 	the 	respondents 	in 	O.A.No.177/95 	seeking 	permission  

to 	do 	so 	s..though 	written 	statement 	hut 	not 	been 	flied 	In 	the 	instant  

Application. 	Permission 	accordingly 	gaited. 	The 	question 	tnvolv-:d 	in 

• this O.A. being the some as in O.A.Nn.177/95 we adopt the same reasons 
. 

s; 	recorded 	In 	the 	order 	separately 	passed 	on 	6.A.No.177/95 	today 	and 

pass similar order. Hence lollowina order Is passed: 

II 	The 	respondents 	are 	directed 	to 	psy 	HRA 	to 	the 	applicant ' 

At 	the 	rate 	us 	was 	applicable 	to 	him 	by 	reference 	to 	the 	place 	of 	his 

boating 	as 	prescribed 	under 	the 	O.M. 	dated 	23.9,1986 	with 	effect 	from 

1.10.1986 	or 	from 	the 	actual 	date 	of 	appointment 	(whichever 	Is 	later) 

upto 	28.10.1991 	and 	at 	the 	rate 	as 	may 	be 	applicable 	from 	time 	to 

time 	as 	from 	1.3.1991 	(under 	O.M.No.20093-E-2(B) 	dated 	14.5.1993) 	upto ' 

' date 	and 	Continue 	to 	pay 	the 	some 	at 	the 	rates 	I-ay'-b 	prescribed  

u,..- thaTeaket till 30.10.1995 and as from 	1.11.1995 onwards under the appropriate  

,.- orders of the Government of India- A $a 	7t ...LA4'L 	v 	,J.4..,gA . . 

ii) 	The 	respondents 	shall 	acertain 	the 	rates 	applicable 	at 

different 	periods 	of 	time 	and 	calculate 	the 	arrears 	on 	that 	basis. 	The ' ir 

4 &hrears 	shall 	be 	paid 	withii 	a 	period 	of 	three. months 	from 	the 	date . 

of 'communication 	of 	this 	order 	t- the 	respondents. 	Future 	payment  

.\ to 	be 	regulated 	as 	per 	the 	existing 	rate 	a 	may 	have 	been 	prescribed. 

Any amount as may have been paid tohe appljcant. towards HRA during 

f the aforesaid period will be adjusted in the arrears. .. .. 

S. 	 The 	original 	application 	Is 	allowed 	in 	terms 	of 	the 	aforesaid 
- 	t 

• order. No order as to costs.  

• 6. 	This 	order 	Is 	confined 	to 	the 	applicant 	in 	the 	nme 	of 	the 	title,  

I.e. 	Gadhadhar 	Bonia, 	with 	liberty 	to -  the 	other 	persons 	to 	file 	separate -• 

- 
Applications if so ac 	ised as indicated earlier. 
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U L 	, AS1StI,t  IN THE SUPRE1E COUR. 	7Jud') I 

	

J1r OF 1N1IA/7 	I 
S 	

OIIVIL APPELLATE JU ISocr0, ............. 99 \ 
• 	

: 

• 	 cc 

• ?Tj F.*t 
Pz4CIjj.. 	

2O APPAL(CIVlL))3 •009 	)

WC 

lO1Ooq7 
• 	 Under ArtJ S 	of the Constitution 

for pecj Leave to APPal from the Order dated the 11th 'anuary, 1995 
01 the Central Mminjtj 

GUwahati bench at Quwahati in Q,. N,. 179, 180 a 
of 1995 respectively) 

WI1IL 

• 	 nforstT thaprl  

rUion of India & Qra 	••;•• 	
,. ?etjtjo.: 

Versus 

Shrj Gadadhar Boni n  & Ors, 	
.• 

( FOR FULL cAus, TITLE ?12.4SE &J  

"CEDUIS # A s  4t*FJJf) }ERE WITh) 

• 	
•• 

0N'i1I Mti, JUST1(> 	•Cc /iGiAAL 	
A: )5t JU.T 4ADHWA  

Petjt]ers i K8,, Ind 	 Vocatc 
Qadri. and 

./: 'J• 

ThLd 
APZ'LICATjQl Ft CONDOLA1'WN OFI)L 	11i"j4j 

TRi SPECIAL LAy PTlTI 	ALJNGWIM TL PTITIo 1iT1 
SPECIAL LEAVE TO APVAL AND lli APPLIUATIoNsF 
above.entjon 	bein.g called 017 for hearing beforq t1liz Ccu.rt 
On the 1t day of May, 1997 UPON hearing coL1n8j f r th 
Petitioners herein 

CHILi CJJT while directing iaLr 

/ 
/ 



- 	 .. 

of notice to the respondents herein to show cause zhy delay 
cc 

in filing the Petitions for Special Leave to Appeal be not 

condoned and special Leave be not granted to the Petitioners 
* 	

. 	herein to Appeal to this .  Court,froa the Order abov-.. ' 

aentioned 1)0TH ORDER that pending the hearing and final 

disposal by this Court of the applications for stay after 

notice, the operation of the Order dated 11th Janary, 1996 

of the Central Administrativ, ?i'ibunal,. Guwahati'3enoh at. 

Ouwahati in O.A, Nos. 1799  180 and IBI .f 1995 be. and, in  

hereby stayed;  

AND THIS CJRT 1)0TH F1RTHR ORDR that this Order 

• 

	

	 be punctually observed and carried into execution by all 

ooncerred, 

W1NESS the Ho b1e.S1riJagdiIh &xaran Veraa, 

• 	 Chief Justice of Indjaat the .Supree Court, New 

dated this the 1st day;oZMay 1997, 

I. 

• 	 (GW4cHAND) 
DEPurc REQJ.LSTRAR 

•.' 	•&.! 

• 	
'I. 

£ 	 •. 	. 	 , t. ,. 	u.i 
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1 
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CIVIL At-TELLATE JURI.3DICTIOU 

CIVIL APL 015443/97 (ATrr6 	
(cJNo3.1b9Tl/97) 

Un1c of Zadi.a & OraA 

Versus 

Shri. Qad 	Bonia & Crc. 

cLRDg 

(te 4ppe11anta 

as flcopcgict.nt3 

V. 

of servIce Ct notice is draunlxi 
LespeQt of re3ponj113 Uoa. 269 27, 30, 58, 62 9 66,67 and fl aither 
105 sincsLt euvOlOPse containing the rotjcea nor th 
A.D. cards thtly served have been rscejv 	back and more than 
3( days have been elapsed aince the iesua ofno.t1a, 

Delay condoned. 

Special leave Petitio6ft  
4 W.4Q, 

The press ut 	ar 	u11y covered by :the. 
jud,xent of thie Court in Civil 

\ppai No1572/7 • and 
ccnnectj mat tera tjt1cI Un ion Of Indi 	 I 

& Ore., dqcjd€cj On Februy 17, 19970 
The appeal.,1 are dlspo3ed Of in torus 

of thi en.i jUJgrnent, 
No COStS, 

-. 
- 

s/ 
G.T. NANAVATI) 

New Delhi, 

August1, 197 
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1 1J  .-AdiI Ahmed B A 

Advocate, Giuhoti High Court 

- NOTLc 

njjL,9 TFR FD_ WITB_ALII 

k4 tq'~7 K LARF 

Chamber and Residence: 

Milonpur Road, Chondmori, 
P.O.: Bomunimoidon, 
Guwohnti-78102 (Asom) 

Phone 550578 

Dote 	12...01_98 

To 

Shri Ajit Kumar 
Secretary of Defence, 
GOvernment of India, 	 p 

Now Delhi 

Rec: HOn'bie Supreme Court teeee 
Civil Appeal No, 5441- 5443/97 
(erieing out of SLP(C) N. 10099-101/97) 

Un ion of India & 'therg 
-Veraus- 

Shri Gededhar Barjn & othera. 
. 	 t• 	I 	 -' 

4 	
Sub: Non..impj,ementetjon of the Hon'bl(- Supreme 

COurt's Judymont & Order dated 11-01191 
passed in the above cases for payment of 
S.DSA., H.R.A. & S. C.A.(PL) to the Defence 
Civil jan Employees. 

: 

Under the instruction Of my client Shrj Gadadhar 

Banja ,lectrjcjan serving'jn the Offlce Of the Garrison 
Engineer ,869 EWS,C/o 99 Al'O under the Minietry Of  Defnc 
Igive you this nOtice as f011Ow, * 

That my client and 107 Others filed the Original 

Applicetion Nfl, 179/95, 	.180/95 & 181/95 before the 

HOn'his Central Administrative Tribunal ,Guwehatj Renh 

-praying for paymant Of Spacitil Duty Allowance, Huoe 

Rant Allowance, Special Compensatory Allowance (qemot e  
Locality) tO thp. Defence Civiiiøn Employees, 

That the Hflri'blg Tribunal after hearing On both 
parties , that 18, uniOn Of India and the applicants the 
Hnn'ble Tribunal WRU pleeeed to passed the judgment & 
Order dated 11-01-96 directing the Union pr India to 

(C"ntd.) 

- 

\ 
• 	

.1 
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Chamber and Residence 

Milonpur Road, Chondmori, 
P.O.: Bamunmaidon, 
Guwrihnti. 78 021 (Assam) 

Phone 550578 

* .v  Ahmed BA, R B 

Advocate, Goukati Hiqh Coul 

— 	2- 
Date 

pay the above all reliefs  sought by the applicants. It 
may be worth tn mention that while granting the above 
reliefs to the applicants the HOn'ble Tribunal granted the 
relief to Only the applicant named Gedadher Bania due to 
same technical defect Of the application. 

That the Union of India has also filed a Special 
Leav, petition before the HOnble Supreme court of India 
against the judgment & order peseed by the HOn'ble central 
Administrative Tribunel,Guwahatj Bench in the abOve caSes. 
The Special Leave PetitiOn was numbered as SLP(C) 10099 to 
10101. Of 1991. But in this Special Leave PetJtionhich_a 
ftlad byhe Un-jon Of jnee parties tot 106 
jn 	 jhtjupjcent Of  the r ig inapjt_iOn 
whih.were. filed before the Hnn1 ia Central Administrativ 

Ifiti aopjjcsntp befors the H°n'ble 5uprmp COuRt Of Ln4 
and the csse was finally heard and dispOsed by the Hon ble 
Supreme court On 11-08-91. The HOri'ble Supreme Court by 
its judgment directed the Union of India that the present 
appeal are fully covered by the Civil Appeal tn •  1572/91 
Union Of India & Others -Versus- B. Pragad, BS( 3  & Others. 
From the ebovü Supreme Co urt Judam.nt it tranqnirn that 

it may be worth to mention here that similarly situated 
persOna who are working in the same Department with my 
client are already enjoying the abovn allowances expect my 
client and 107 Othere • This amounts a serious injustice to 
my clients who are  wOrking  in the','lece but they are 
deprive from their legitimate due Of  payment Of the above  
a1lowncen 

That inspite of this direction given by the Hon'ble 
Supre Court Of India you have deliberately not yet (contd.) 

I.,' .  

, 	\ 
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, 	 Abmed 1A, 1li 	

Chamber and Residence 
fit  

Advonle, Goukolt I yk Cowl 	 Mkinpur Rood, Chondmori, 
P0 P4nrni,n,rnotdnn, 

(_,LJwüIi(il /U I(2 	( / stiin 

Phone : •5O578 

3 	
Dole 

complied with the judgments Of the Hon'ble Supr4me Court 

of India with 9 mOtive behind and nO steps have..yet been 
'I 

taken by you for early peyment Of 1 theee allowances 

inspite Of clear cut directiOn by the HOn'ble Supreme 

Court Of India directing to pay the abOve allowances 

to all the 108 applicants of the Original appliceti°fl 

filed before theY F10n'bla Central Administrative Tribunal 

41 

5) 	That my client and Other applicants have reque- 

sted the Union Of India through prOper channel to 

implement the mrintblm Supreme COurt Judgment but till 

today you have deliberatelY violated, d1eOhyed and 

dishonoured the HOn'bie Court's order by not paying the 

ebOve allowances to my client and others and as such 

all the neepondeflts including yourself are liable for 

contempt of court. 

I., therefore, request Your to pay the allowances I 

to my client and along with Other applicants within 15 

days from the date of receipt Of this NO tics,  else I 

have instructi°fl to file contempt case against you in 

the court for noncmplieflce Of the HOn'ble Supreme 

Court's Order. Compliance of the HOn'blP C0urts Ordex 

may kindly be intimeted to the undersigned. 

This is for jnf(lrmfleti0fl and immediate neceqssry 

ecti°n. This may be treated as most urgent. 

yours Faithfully. 

HOn'ble 	CAT's ( AD IL AHMED),AflVOCATE 
judgment & order in O.A

,  
auhati High Cflurt. 

''. 179/959 18(3/95 & 181/95. 
HcIn'ble Supreme (ourt Judgment 
& order in C lvii Appeal n •  5441 _5443/97 

arisifl9 Ourt Of SLP(C) NO.10099_101/97)  (COfltd) 

I, 



"A, ; Ahmed A R 	 — 	Chamber and Residence 
Advocate, Goukali High Court 	

Monpur Rood, Chandmari, 
P.O.: Bomunimoidan, 
Guwahoti'78102 (Assom) 

Phone 550578 

Dote 

—4- 

3) 	The H°n'ble Supreme COurt'S Judgment 

& °tder in Civil Appeal No •  1572/97 fr y°ur 
re8dy reference 
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